149 re. urgent need to amend [ 19 JULY, 1991 ]

The House reassembled after lunch at
thirty-three minutes past two of the clock,
The Vice-Chairman (Shri Bhaskar Annaji
Masodkar): in the Chair.

RESOLUTION RE URGENT NEED TO
AMEND EXISTING ELECTION LAWS
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“The Congress and the people take
immense pride in the fact that
India is the largest democracy inb
the world. We are, however, fully
conscious of the need to.improve
and strengthen the democratic sys-
tem through electoral reforms. The,
key issues that mneed resolution
are: Number (1) election related
violence; Number (2) use of money
power and Number (3) caste and.
communal considerations. The
Congress will find solution to these
issues through a nationa] debate,
The congress will support the adop-
tion of electronic voting machines
for all future elections. We will
also support the introduction of
identity cards to all voters.”
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“Chief Election Commissioner Mr.
T. N. Seshan today once again said
that there is no proposal for a
change in the date of polls in
Punjab and that the June 22 date
announced earlier stands.

Mr. Seshan maintained that poll
arrangements are complete in Pun-
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jab. When specifically asked if the
commission thought that the .e-
sent situation in the troubled state
was conducive for holding free and
fair poll, Mr. Seshan said “no
change” in the dates.

Again when asked if the Commission
was satisfied that a free and fair
poll can be held there notwith.
standing threats by the militants
and the killings, Mr Seshan again
answered that ~there was ‘ng con-
clusion to the comtrary’.”

This was the statement of Mr. Seshan
before a press conference which was held
at the Election Commission Office at
Ashoka Road on 19th June at about 4.00
P.M, and on the morning of the 21st at
1.50 AM. or 2.00 AM. the decision
was taken that Punjab election will be
postponed .
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“Former Prime Minister Chandra
Shekhar has said the decision to-
postpone the polls in Punjab was
‘the worst decision that could have
been taken and T think it will have
its disastrous implications in the
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future. It was not just a decision
to postpone the election but it was
a decision to shatter any hope of
democratic process in Punjab’.”

He goes on to say when the correspon-
dent put a question to him:

“Who do you think is responsible for
this rather high-handed decision?”
- His answer was:

“Obviously the decision was taken
by the Cnief Election Commissioner
but I think everybody was involv-
ed, when I say everybody, the
Governinent, the President and the
Election Commissioner, T tell
you because, at '~ the moment

* when sthey took the deciklon ‘to
postpone eclecions, in all decency
they should have informed mnie. It
was not the question of just post-
poning elections but it was the
question of maintaining law and
order also.”

“At 2 o'clock at night they took a
decision without informing the
Government. Whatever Govern-
ment was there at the time, it was
very indiscreet -on his part to do
this without informing the Govern-
ment...”
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THE VICE-CHAIRMAN (SHR1
BHASKAR ANNAJI MASODKAR): You
cannot refer to that House.

SHRI SATYA PRAKASH MALA-
VIYA: 1 am not referring to it. But I
think I can go through it and T can speak
after going through it.

THE VICE-CHAIRMAY. (SHRI
BHASKAR ANNAJI “MASODKAR): I
- thought that yon were quoting.

_ SHRI SATYA PRAKASH MALA-
_YIYA: 1 am not quoting.
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AT FEAT Ear § ) T8 58(T)
¥ g
“Adjournment of poll or counter-

manding of election on the ground
of booth capturing:

1f at any election boothcapturing has
taken place at the polling station
or at a place fixed for the poll,
hereinafter referred to as ‘the
place’, in such a manner that the
result of the poll at that polling
station or place cannot be ascertain-
ed or boothcapturing takeg place in
any place while countu}g votes in
such a manner that the result of
that place cannot be ascertained,
the Returning Officer shall forth
with report the matter to the
Election Commission.”

Sub-clause (2):

“The Election Commission shall, on
the receipt of report from the
Rufturmnig Officer under sub-section
(1) and after taking all material
cicumstances into account either
to countermand the poll....”

My submission is that first there should
have been a report from the Return Offi-
cer because the law says that “the Elec-
tion Commission shal] on receipt of the
report from the Returning Officer under
sub-section (1) and after taking all materia]
circumstances into account...” My sub-
mission is that without the report of the
. Returning Officer the Election Commission
could not have taken other material cir-
cumstances into consideration...It is a
‘mandatory provision of the law under
Section 58(a) of the Representation of the
People Act that there should be a report
from the Returning Officer

oW AN fefiew, fadivwe
AT FT SN W G0 FT AT FTS-
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“T. N. Seshan met the President Shri R.
Venkataraman on Wednesday night with-
in hours of the assassination of the
former Prime Minister, Shri Rajiv Gandhi,
The meeting took place to take stock of
the situation, the security environment in
the country, it is understood...”

T, 9% g IR/ haww fHar-
“,..that the Chief RElection Com-
missioner, Shri T. N. Seshan an-
‘nounced the decision on deferred
polls after meeting with the Presi-
dent Shri R. Venkataraman at
Rashtrapathi Bhavan last night.
According to official sources, the
Prime Minister, Shri Chandra
Shekhar and the Cabinet Secretary,
Shri Naresh Chandra, also later
joined the discussion.”
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SHRI SATYA PRAKASH MALAVI-
YA: I was not present here on that day.
Y was at Luckmow...(Interruptions).
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SHRI RANGARAJAN KUMAR-
MANGALAM: But you were in the Cabi-
net. . . (Interruptions). ..

SHRI SATYA PRAKASH MALA-
VIYA: I never enquired from the Prime
Minister,
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“The decision was dictated to_ me."_
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The decision was dictated to him.
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The question was proposed.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Now, Mr. Sukomal Sen.

SHRI SUKOMAL SEN (West Bengal):
Sir, I rise to support the Resolution mov-
ed by Shri Satya Prakash Malaviya.
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SHRI SUKOMAL SEN: Sir, I rise to
support the Resolution moved by Shri
Satya Prakash Malaviya, my friend and
colleague, as it relates to amending the
éxisting electoral laws. Now, Sir, in his
Resolution he has given his own reasons
why he wants this amendment, Not that
1 agree on all points. But I have my
own reasons to support the contention
that electoral laws should be amended.

Sir, since 1952 we have been witnessing
several elections jn our countty, and we
had the tenth Lok Sabha election.
Tt means before that 9 elections
'nave been held in the country. And
a number of Chief Election Com-
missioners have conducted the elec-
tions. Not that all the elections.
were very peaceful and not that no viol-
ence took place in them. Yes, these
were happening in different degrees in
different elections.  Never in the past
from any quarter so much of complaint
has been raised against the Chief Elec-
tion Commissioner about the conduct of
elections as it happened this time. After
observing the conduct of the Chief Elec-
tion Commissioner in holding the elec-
tions—in countermanding, in postponing
or threatening certain State Governments,
interfering’ with  State  Governments
affairs — I have now come to the conclu-
sion that there are certain lacunae in
our election laws which must be remov-
ed, otherwise it will not be guaranteed
that the Chief Election Commissioner
will function impartially and fairly. This
time, I am sorry to say, the Chief Elec-
tion Commissioner to a great extent has
denigrated that high "constitutional posi-
ion and has functioned in 5 very partisan
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manper. From the manner in which he
dealt with the election matters and the
manner in which he dealt with State
Governments and officials, it looks that he
had something in mind and to achieve
that object he has tried to conduct the
entire electoral process. Myp Malaviya
has given the instance of the recent Pum-
jab elestions, and he has quoted from the
law where elections were coyntermanded,
where elections were re-ordered. All that
is provided in the law. I am mnot re-
peating anything which he  has already
duoted. I can cite ‘an example how he
has overstepped his jurisdiction and violat-
ed the electoral law.

Sir, I tell your a simple example. In
the State from which I hail, say, Howrah
constituency, the election was held on
the 20th of May. The next leg of the
election was to be held on the 22nd and
23rd May. Meanwhile, the tragic assas-
sination of Rajiv Gandhij-took place and
the election was postponed by three
weeks. Sir, hadnot Rajiv Gandhi  been
killed or elections postponed by  three
weeks, the result of the election in
Howrah that took place on the 20th gould
have come up by 25th May.

But after- two weeks of holding elec-
tions in Howrah on 20th May, all of a
sudden the Chief Electjon Commissioner
ordered repoll in 34 booths of the Howrzah
constituency.  He ordered repoll in 34
booths after 14 days. So long he kept
silent. By now the result would have
come out had not Rajiv Gandhi been kill-
ed and the elections postponed.  Sir, the
rule says that unless the Returning Officer
reports to that extent, the Chief Election
Commissioner will not order repoll in
any constituency. in any booth, But the
Retyrning Officers in that constituency
never teported for repoll. Had they re-
ported, it would have been in order.
But they never reported. But some mani-
pulation took place in the Chief Flec-
tion Commissioner’s office by some
political parties. And after 14 days, or-
ders were given for repoll.  Sir, this is
a simple example. What more glafing
instange can be cited as to how the Chief
Election Commissioner functioned arbi-
trarily? ’ L
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Sir, I come to the other States.  Sir,
the Cuief Election  Commissioner was
.threatening some States like Bihar and
West Bengal. He made these two States
a target of attack., But he spared most
of the other States. At long last, he
gave a threat to a particular constituency
in Andhra Pradesh to show that Andhra
Pradesh is ruled by the Congress Party
and he is impartial.  But all along, from
the very beginning of the electoral pro-
cess, he was threatening these two States
of Bihar and West Bengal that elections
will be countermanded and that he will
‘not allow anybody to come to the Par-
liament without coming through the pro-
per process, and all these things, And
he named a number of constituencies
where he feared that rigging will take
place. One of them is the North Eastern
Constituency of Calzutta city from where
Mr. Ajit Panja, who is now a Minister,
was elected. And in West Bengal, he
named another constituency, Jhargam,
where not a single person was killed, where
not a single incident of violence  took
-place.  And he threatened that election
will be countermanded if proper law and
order is not maintained.  Sir, it is not
only this case. It hag been reported in a
newspaper, not a newspaper run by our
Party, but a newspaper which wholehear-
tedly supports the Congress party and
day in and day out condemns our Party,
that newspaper reported that the Retur-
ning Officer of the North East Calcutta
constituency from where Mr. Ajit Panja
was elected, recommended repoll in 12
. booths, But that was not done. This is
how the things happened. And the news-
paper also reported that there was a falk
in the Chief Election Commissioner’s of-
-ficg that before submitting the recommen-
dation, that Returning Officer should.
talk to Mr. Ajit Panja and other Congress
- leaders. Sir, it is not my concoction. It is
something that came out in a newspaper
- which wholeheartedly supports the Con-
gress Party. This is how the Chief Elec-
‘tion Commissioner tried to vitiate the
whole election process In  West Bengal.
Sir, he interfered with the State Govern-
ments’ affairs in regard to the appoint-
ment of Home Guards. Bihar and West
"Bengal were the victims. Ultit_nat?ly he

stuck to his position in Bihar. But he could
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mot stick to his position in. West Bengal be-
cause the West Bengal Government was
adamant, Ultimately-he had to accede. to
the appointment of Home Guards by those
two Governments. Sir, appointment of
Home Guards or appointment of
police personnel to help the electoral per-
sonnel in guarding the boxes, etc is the
sole prerogative of the State  Govern-
ments. But the Election Commission in-
terfered in these things in a partisan way.
Sir, it is not only this. There i9 a rumoyr.
Perhaps, there is some truth in it. And 1
know from the West Bengal Secretariat
that the Chief Elegtoral Officer of West
Bengal was pressurised not to do any-
thing without consulting Mr, Ajit Pamjo
because some-people hoped that he would
be the next Chief Minister in West Ben-
gal, These things also went to that extent.

THE VICE-CHAIRMAN {(SHRI
BHASKAR ANNAJI MASODKAR):
Mr. Sen, let us not go into that.

SHRI SUKOMAL SEN: Sir, Now 1
come to another example. In Tripura....
(Interruptions) . ...

THE . VICE-CHAIRMAN (SHRI
BHASKAR ANNAIJI MASODKAR: Mr.
Panja is not here. You are referring to
some rumours, What is this?

SHRI SUKOMAL SEN: I told you,
-Sir, that it is all in the air.

THE VICE-CHAIRMAN (SHR1

'BHASKAR ANNAII MASODKAR):

Let us not go into that.

SHRI SUKOMAL SEN: Sir, I come to
another State, Tripura,

Sir, 10 IAS officer in Tripura a small
State like , district, had seot a Memo-
randum to the Chief Election Commis-

sioner, six weeks before the elections took

place, saying that no environment exists
in Tripura for holding free and fair elec-
tions. How many IAS officers are there
in Tripura? Not more than 20 or 22.
Half of them sent this Memorandum to
the Chief Election Commissioner. It was
not sent by any political party, it was
from TAS officers. They said that it s
not possible to hold any election in Tri-
pura because of continuing violence and
ruling party is also associating itself in
the violence. But it was not paid any
heed to by the Chief Election Commis.
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sioner. Then, Sir, violence continued un-
abated. We from our party and from the
left Parties including BJP--because BJP
also fielded its candidate in  Tripura--re-
presented to the Chief Election Com-
missioner that unless violence is checked,
it is mot possible to hold free and fair
elections in Tripura. But violence conti-
nued unabated and nothing happeued. Af-
ter the assassination of Shri Rajiv Gan-
dhi, from the morning 22nd May onwards
wide-spread carnage started taking place
in Tripura, Village after village was buint
down. Party oflices were looted and burmt
down. Sir, even the BIP party office was
not spared; thut was also looted and
burnt. The BJP candidates were also not
spared because they were in the opposi-
tion. Sir, one editor of a newspaper, a
leading newspaper in Tripura, who was
a4 Congress candidate was also not spa-
red. His press was attacked. He himself
was attacked. He represented to the Chief
Election Commissioner. We also repre-
sented But not a single word came out
from the Chief Election Commissioner in
regard to the violence in Tripura that it
should be halted and that free and fair
elections should be held in Tripura. Ul-
timately, when we met him, he did not
agree to any point. On several occasions
while meeting him, the manner in which
he talked to MPs, the aggressive and dic-
tatorial attitude he showed to the MPs
and discourteous attitude he showed to the
MPs is shocking and it has never happened
with any Chief Election Commissioner in
our country in the past. But this time it
happened. We demand the postponement
of elections in Tripura but he did not do
that. Sir, the Chief Election Commissio-
ner is on record saing nobody in the co-
uniry will be allowed to come to Parlia-
ment unlawfully. But two persons who
have been deglared elected from Tripura,
are they lawfully elected? Where are the
electiong in Tripura? This is all a farce.
Two persons have come to Lok Sabha
and one of them has become a Minister
This is how the Chief Election Commis-
sioner has shown his inmpartiality. Sir, his
* was yery much clear not only in Tri-
pura but in West Bengal and Bihar also.
What will happen to Patna and Monghyr

*Expunged as ordered by the Chair.
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where the elections have been counter-
manded? It is not yet clear. Proper rea-
sons have not been shown. It is another
indifferent attitude of the present FElec-
tion Cimmissioner that he does not show
any reason for this action. He says that
he has considered the advice and he has
done it. In this way, Sir, in Bihar, Uttar
Pradesh and other places he behaved in a
tyrununicz! manner, Sir, I feel that the
manner in which the Chief Election Com-
missioner hag behaved, deserves utter
condemnation and we huve to think whe-
ther the electoral laws are sufficient for
holding free and fair elections in our co-
untry and guaranteeing impartiality of the
Chief Election Commissioner.

I would like to say that before this Go-
vernment came to power, even before
the V.P Singh Governmen{, when there
was Congress Government, several meet-
ings were held by the Government with
all the opposition parties ond talks were
held for brinding o“outreformsinthe el-
ecteral laws, W alse Cuve our sugges-
tions, But no suggestions and similarly
other political paities also gave  their
sugeestions., But nc suucestions were acted
upen. Even the manner in which the Chief
FEiection Commissioner was appointed was
noy decided as was suggested. Our de-
mand was for a multi-member Commis-
sion, and that was not done. It was done
only in 1989 before the elections and two
members were added to the Commission
perhaps because the Government did not
like the then Chief Election Commissio-
ner and, therefore, two other persons
were inducted as second and third mem-
ber of the Election Commission. We feel
that laws shouki be changed in such a
manner that impartiality of the Chief
Election Commissioner  should be
guaranteed and it should be an im- .
partial and fair multi-party Commis-
sion so that the scope of committing a
mischief on behalf of the Chief Blection
Commissioner is minimised. Otherwise the
manner in which it has been done, has
never been witnessed in our country. It
acted in a nartisan way and ag if he is
bent upon giving ... (Interruptions)

SHRI RANGARAJAN KUMARAM-
ANGALAM: H I may rise oa a
point of order. Sir, there is a procedure
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motion of impeachment against the Elec-
tion Commissioner.

SHRI SUKOMAL SEN: It is not a
question of impeachment. ...
SHRI RANGARAJAN KUMAR-

MANTSGALAM: Otherwise if you are not
interested in moving a motion of impe-
achment as per the law, then it is not fair
to make allegations which are personal in
nature and which he cannot defend, The
Chief Election Commissioner happens to
have a Constitutional status.

SHRI SUBRAMANIAN SWAMY (Ut-
tar Pradesh): Let us not be personal
about it. [ [ully agree that personal
attacks should not be allowed.

THE VICE CHAIRMAN (SHR1
BHASKAR ANNAJI MASODKAR):
Yes, because he cannot defend -himself
here. That is absolutely right.

SHRI SUBRAMANIAN SWAMY: And
besides, it is a Constitutional authority
and there should be some decorum in the
House.

SHRI SUKOMAL SEN: Through you,
Sir, I would like to ask a question to the
hon. Minister. The Chief Election Com-
missioner is a high Constitutional autho-
rity and the incumbent has the responsi-
bility to maintain fairness and dignity of
that position, Now, if an incumbent mars
the position and he himself violates the
authority, what will happen. There is a
procedure. ...

SHRI RANGARAJAN KUMAR-
MANGALAM: Then folloy it. Le; us
make one thing glear. Either we follow
certain decorum, principles and procedure
or we don’t. 'We cannot have the cake
and eat it too. If you want to make per-
sonal allegations against the individuals,
you must take action according to the
procedure laid down. I cannot stand up
and say that I on behalf of so and so
wish to say this, I can talk.as Govern-
ment.

THE  VICE-CHAIRMAN (SHRI
BHASKAR ' ANNAJI MASODKAR):
Mr. Sen, you must keep this in mind.
He cannot defend himself here. - ---
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SHRI SATYA PRAKASH MALA-
VIYA: There is alsp a provision in the
Representation of People  Act that if
any government servant or Constitutio-
nal authority violates the law, he can be
prosecuted. But he can be prosecuted by the
Government and not by anybody else,
As a High Court Judge, Sir, you know
the law. There is a provision.

THE VICE-CHAIRMA,, (SHRL
BHASKAR ANNAJI MASODKAR): It
is not a question of prosecution. The ob-
jection is that yop are making allega-
tions against 5 person who has no op-
portunity to defend himself. That is ab-
solutely correct.

SHRI RANGARATAN , KUMAR-
MANGAZAM: T woulg like to make it
clear that there is a procedure whereby
the Chief Election Commissioner can be
moved against and  proceeded against,
and that is by impeachment. We have no
authority as Government to remove him
mn that manner., Impeachment has to be
done.

Regarding his appomntment and the
Constitutional amendments etc. when
my turn comes, I shall reply. 1 have done
it in the other House. My only request
is, let not the speeches be directed ag-
ainst the individual.

SHRT SUKOMAL SEN: 1 did not
speak anvthing. I only want reform in
the electoral laws.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAN MASODKAR):
There ic no motion for impeachment.
You need not ask him. You can object
to tis criticism.

SHRT TRANGARAJAN KUMAR-
MANGATLAM: T did it. Let me not be
misunderstood. Tet me make jt clear.
If thev want to raise individual alleca-
tions aeainst Constitutional  anthorities,
there should be a proper forum.

SHRT PRAMOD MAWATAN (Maha-
raghtra): Therq‘ is fio ‘question of an al-
leeation, Can we not criticisa him?

SHRT NIPAN GHASY (West Reneal):
I have heard th. Minicter of ‘S_faié for
Law. There iy 'né Resolition for impe-
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~chment of the Chief Election Commis-
ioner. Still, there is a substantive mo-
on. We are discussing about the con-
Juct of elections.

THE VICE-CHAIRMAN (SHRI
3HASKAR ANNAJI  MASODKAR):
‘Vhat do you want to say on the point of
vrder?

SHRI DIPEN GHOSH: Holding and
-ostponment of elections are part of the.
.onduct of elections. On a substantive mo-
on about the postponment of elections,
-vhen a Member is allowed to speak, he
-an critticise the Commission too.

THE VICE-CHAIRMAN (SHRI
SHASKAR ANNAJI MASODKAR):
titicism  of the public office?

SHRI RANGARAJAN  KUMAR-
MANGALAM: I have no objection to
<he criticism of the Commission as such.

SHRI DIPEN GHOGSH: The whole
question is aboui the  postponment of
slections. Who postponed it? .. (In-
‘erruptions). ..

THE VICE-CHAIRMAN (SHRI
SHASKAR  ANNAIJL MASODKAR):
i have identified Shri Mahajan. Let us
izar him.

SHRI PRAMOD MAHAJAN: As 1
aid earlier, “aliegation™ is a different
‘qing. If you criticise the action of the
hief Election Commissioner. ...

THE VICE-CHAIRMAN (SHRI
3HASKAR ANNAIT ~MASODKAR):
Joy have already said about it.

SHRI SUBRAMANIAN SWAMY: If
)e decision of the Chief Election Com-
‘nigsioner  or the” Commission has been
“aclared as incorrect or not justifieq etc.,
/e cannot have any objection to it. But
-vhat was said wag that he acted as an
~gent ‘of the Congress(D and in order to
<over up that itppression, He ilso did
omething in Apdbra._That kind of an
»llegation cannot be made in the House
about (;onstimqnal aﬂtheﬁﬁes.

mn-eHAmMAN (SHRI
m AN nAsongAR)
Bot-"nebody his- asid ihat. .
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SHRI TINDIVANAM G. VENKAT-
RAMAN (Tamil Nadu): It is a very se-
rions matter. A fair comment can al-
ways be made by a Member though
there cannot be , personal allegation.

SHRI V. NARAYANASAMY (Pondi-
cherry): When tae questiop of the Chief
Election Commissioner was reffered to,
in this House yesterday, some remarks
were made. Then, the ruling was given by
the Chair that there cannot be any  as-
persions opn Une- Chief Election Commis-
sioner. Ag there is already the ruling,
let him confine hig specch to that,

SHRI DIPEN GHOSH: The election
was postponed in an irregular and un-
authorised way. It was not the right way.
Who rostponed the elections (Inter-

ruptions),

SHRI V. NARAYANASAMY: Then
youy bring a substantive motion.

SHRI RANGARAJAN KUMARA-

MANGALAM: 1 ap, obliged to the hon,
Membe; Shri Dipen Ghosy for giving me
an opportunity to have my say. May I
make one thing clear? If they are talk-
ing about the Flection Commission pei
s¢’ without “talking about the Commissio-
ner individually,  then, the criticism is
justifiable to a certain extent fropm their
point of view. I can defenq it. I would
defend it at the appropriate time. But
Mr. Vice-Chairman, Sir the poin; is, if
you are taking the name of an individual
if you are talking abouy a particular
individual who happens to be the Chief
Election Commissioner, and callmg him
a handmaid of somebody, or, allege that
he was acting in some partlcular manner,
or, allege that he was acting in a manner
which was it_nproper’ I think, a substan-
tive motion is required, Sir, please look
at the Resolution.- What does iy say?
The- Resolution does not in any way, in-
dlcate +that the Chief -Election Commis-
sioner is involved. Tt says here: °...
elections in some constituencles were co-
yntermanded- and -electong-e- the ~ Lok
Sebha-and :the State rAssombly - in . the
Sate- of Punjab. were Jmtly defer-

m-...” PO SR 1 7T e
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¥ :

THE  VICE-CHAIRMAN (SHRIL

BHASKAR  ANNAJI MASODKAR):

We cannot go strictly by the wording in
the Resolution,

SHRI RANGARAJAN KUMARA-
MANGALAM: Sir we have to go st-
rictly by the wording. 1f you are going
to maks any allegation which is personal,
in 2 way. lo the office of the Chief Elec-
tion Commissioner.. ..

THE VICE-CHAIRMAN (SHR1
BHASKAR ANNAJIL MASODKAR):
That wouid not be admitted.

SHRI RANGARAJAN KUMARA-
MANGALAM: This is what has been
going ¢n for quite some time here,

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAIJ] MASODKAR): Mr.
Sen, you must keep ip mind that taere
shonld he no personal allegatioms. (Inter-
ruptions). Please do not make any per-
sonal allegations. But yoy can talk about
the public authority as such. (Interrup-
tions).

SHRI SUKOMA]L SEN: Sir’ I am not
making any personal allegations. But I
would like to remind the Congress Party,
the treasury benches, about what they did
earlier in regard to another Constitutional
authority. They abused the C&A.G. on the
floor of the House. Thaey are forgetting it.
We knoyw how they abused the C&A.G.
We kmow what filthy language was used
against, the C&A.G. He was also a Con-
stitutionat. authority. Have they forgotten
it? . Amyway, that is not the issue here,

SHRI RANGARAJAN KUMARAMA-
NGALAM: Don't forget that he stood on
some Party ticket.

SHR] V. NARAYANASAMY: Arc
you defending the B.J.P.. Mr. Sen? (In-
terruptions) .

SHRI SUKOMAL SEN:
conclpding... . . -

THB”VICE—CHAH&MAN (SHRI BHA-
SKAR. ANNAJL. MASODKAR):. M=
Seai;>please usderstand” You - shouly not

™ S S

Sir, I am
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make any personal allegations which can-
not be defended.

1R, BAPU KALDATE (Maharashtra):
i . Iy concluding fis allegations.

{H7= VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR): That will
relieve me. (Interruptions).

SHRI SUKOMAL . SEN: Sir’ the
poing I am making is, most of the parties
have a grievance, a serious grievance,
against the Election Commission in re-
gard to the manner in which the elections
were conducted the manner in whicy the
elections were postponed, the manner in
whicy elections in some  constituencies
were countermanded, the manner in which
repolling was ordered, etc, Then’ there
was the question of sending the observers
and we have seen the manner in which
the reports of the observers and returning
officers were treated. (Inferrupfions) Vari-
ous complaints are there against the
Electio, Commission. They have behaved
in a partisan and tyrannical manner, .the
Election Commission.

DR. BAPU KALDATE: No personal
allegatxons

SHRI S. JAIPAL, REDDY (Andara
Pradesh): They -are impersonal but per-
missible allegations. -

SHRI DIPEN GHOSH: ‘er’ to be dele-
ted.

SHRI SUKOMAL SEN: The way in
which the elections were conducted has
led mg to think fhat there are some la-
cunae ip the electoral laws which do not
impart impartiality to the FElection Com-
mission. ‘That. is why I appeal to the
Government. They should . convene
a meeting of all political parties We
have already submitted ou, viewpoints on
electoral reforms. But they have beea
camsigned. 10 the shelf. They have been
1med These haye to- be rev1ved.

THE VICE- CHAIRMAN (SHRI BHAS-

KAR _ANNAIJL_ MASDDKA];Q :rh;re is,
no; quarrel on that,
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SHRI SUKOMAL SEN: In consulta-
tion with a]l the political partics’ the elec-
toral laws have to he amended so that the
impartiality of tae Election Commission
is ensured, free and fair elections are
guaranteed in the country and there is no
partisan and tyrannical attitude on the
part of the Election Commission, This is
all 1 wanted to say on the last part of the
Resolution and I support the Resolution.

o GATHT qi87 : qHAT  $I-
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qAOEA  qEATW A @ A§ w0
afaea am @ @fvg 1 }E wfa-
g A AN g W fewE
& aifaemma am 3 ffagr | af
N @daaqr O wfgr afem arfa-
TR OF AW 9 @ IW A FqieA
! AT & agt sfewr W wr afq-
TR g1 &), Jg TN TR F oo
# agly &t ™ A, T e H
FFT J@ AT IF Al qaw %f‘vﬁrs’
@ g @Y T oA W ;W
N T@ AR AT qgn & fag ad
Fasdt &

THE  VICE-CHAIRMAN  (SHRI
BHASKAR ANNAJI MASODKAR):

Yoy canno; refer to the proceedings of
fnat House,
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SHRI S. JAIPAL REDDY: Mr. Vice-
Chairman, Sir, T am oi a pomt of order

THE. VICE-CHAIRMAN (SHR] BHA-
SKAR. ANNAJI MASODKAR): Let us
hear Jhe pomt of order

smu S, JAIPAL REDDY Mr, Vice-
Cm::n a5y peint-d wider 13thatm
e o m —r— H
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this House no reflectioy can be cast on
any Chief Minister, that no allegation
can be levelled against any Chief- Minis-
ter, whaether true or wrong, Mr. Bapu
Kaldate questioned the correctness of
his statement. I am questioning the pro-
priety of his statement, correct oy incor-
rect,'this cannot be made on the floor of
the House. .. (Interruptions)...

Yo TATRT QS - (grse wsal
¥ oagar wegal § v oA Aqd F
qer Y g L. (FHFHEE)

SHRI S. JAIPAL REDDY: I want a
ruling on this,

SHRI VITHALRAO MADHAVRAO
JADHAYV (Maharashtra); Mr. Vice-Chair-
man, | want to raise a point of order in
this regard before you give your ruling.
Whep the Chief Minister of Bihar made
this statement I was very much in Bifiar
at thay time,

SHRI S. JAIPAL, REDDY: Whethey he
has made a statement or not, the point
here is no allegation cap be levelled against
a Chicf Minister, no aspersions can be
cast on a Chief Minister in this House...
(Interruptions) . . .

SHR{ VITHALRAQ MADHAVRAOQO{
JADHAV: He did not uttar a singls word
against the Congress party. But he said
“F will see that all the Janata Dal candi-
dates are. clected. Nobody from the BJP
will be elected. Even if they are elected
they will not reach Delhi”

To THIGT QU * g5 a@r
TRy & fF & T mord, weteR
I T, mmwﬁ'a’r—m
w3y .. (EEer) O
ﬁﬁaﬁmﬁ#ma*am1

c(emmawm) oo -

SHRI V. NARAYANASAMY: He is

referring to th, booth éaﬁun‘tng byI,atoo
m ?& - (MM)". v

B = R A T T
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SHRI S. JAIPAL REDDY: Mr. Vice-

Chairman, we will not allow this to go on
record at all, ,.(Interruptionsy, ..

THE VICE-CHAIRMAN (SHRI BHA-
SKAR ANNAJI MASODKAR): Now,
you, have raised the point of order,

o fagera wigaig wag
ST g WY R & WA oA, SEEr ar
T TG S wwAT | 5 AR

g e gaEt w”r AH Y)W
s:r@rarxrr ¥ war &1 (cwewT)

¥To A1Y WISEIA ~ HUFT HICEAFT
qaAe w7 nan a,ew-ﬂ* HATT
A8 T ) gWE oY wAw &, wH
waaa%*nsﬁxrqaaai’rawg G
g, sum g% wgg DfSe L. . (FEum)

SHRI VITHALRAO MADHAVRAQO
JADHAV: To make such a statement by
Mr, Bapy Kaldatt is also unwarranted, ,
(Interruptions). ..

0 F(Y TSR A e
gIFT HEUE ¥ v fafre qur

,ﬁ‘a’-%ﬂﬁi{f@vﬁ”‘mfﬂ i

iaml...(mm)

THE VICE—CHAIRMAN (SHRI BHA-
SKAR ANNAJI MASODKAR): You
must restrict yourself to the rules of the

"House ang also to the Resolution. If you

are making ap allegation aagins; the
Chjef Minister the cannot reply to it..
Therefore you must avoid personal al-
legations. That is_his point of order.

Slo HIT  WIHAIA © TTHC oY,
mwa‘atsrmqq:a‘q"a%a Chl
g@halaﬁaqgrawama

ww ¥ (Wa‘m)

Bro TAIH YT : T AEH wEy
o am fag far & = @
(eEam) -

o, o

SHRI S. JAIPAL, REDDY: No allega-
tions can be levelled against the State
Govérnment or aghlnit the ‘Chicf Midister

e % SR R
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because the conduct of the State Govern-
meng cannot be discussed in thig House...
(Interruptions). ..

AN HON. MEMBER Mr, Reddy, you
are adopting double standards.

SHR] V. NARAYANASAMY: We are
referring to the elections in Bilar. ..(In-
terriptions). , .

THE VICE-CHAIRMAN (SHR1 BHA-
SKAR ANNAJI MASODKAR): Mr. Red-
dy, I do not think that yoy can widen the

scope.

SHR] S. JAIPAL REDDY: Mr. Vice-
Chairman, you must give your ruling.

THE VICE-CHAIRMAN (SHRI BHA-
SKAR ANNAIJT MASODKAR): Let us
restrict to the subject.

SHRI S. JAIPAL REDDY: Are we to
take it for granted that referemceg made
by the Member to the Chief Minister of
Bihar are to be expunged from the re-
cord or not?

THE VICE-CHATRMAN (SHRI BHA-
SKAR ANNAJT MASODKAR): If these
are personal ones, I will lnok into it...
(Interruptions) ... 1 will take care of it.

SHRI S. JATPAT REDDY: He ig attri-
buting certain  statements to the Chief
Minister which are not correct ... (In-
terruptions) . . .

DR. RATNAKAR PANDEY: Don’t
work against the Chief Ministe- of Bihar.
You are a Member of this august House...
(Interruptions) ..

THr VICR-CHATRMAN (SHRI BHA-
SKAR ANNAJT MASODKARY: T have
understood wha+ vou have said, T will
look intp the record.

gr- TIver ord3g - T F Sy
ar éwr'a'ra,m g |

- a,w-m?v ey firdr

wa A §, qorf

i
L

Discussion not concluded

To Y AR QIR
‘g, AA FT TA TGN,
g wfasy Ft aqy & o
&<t & W a3 |t
AT |9 T qAqX QA |
Wr g, TR 7™ D ¥ am
agt?f g, afF ag wo R A@ved
!
THE VICE-CHAIRMAN (SHR] BHA-

SKAR ANNAJI MASODKAR): please
do not talk with Mr. Reddy.

S oogo sgmE P . F R
¥ am & @Fdr g, A FT
qidy § Frrdve AE  w gFAT, TEY
TTSTH &

2o THTHT qisy : SIaTAL ST,

|

fr Temd g8 9§ ST fadw wed

°

§ o o @ AWwaE S A
3 e

foam FaT g A Sy A wOET
g 1 gfmar ot @ § A st
g M F9r A FE €, T §
e § fF wor o aw guT | quw
fog wag AR ¥ &t $hT Y 7@
AR T | T T4 92T § 957 A IaT
qr fF qiw fag &Y s &1 @

. SHRI SUBRAMANIAN SWAMY: Sis,
Darshan Singh is very much alive, ‘Please
ask him not to declare him dead.
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Blo AW rméar STaNTSE o,
g fag & @vm &y &0 g AR
9§ WA St F6 gAT Ia< New
%ﬂ'( fagre & ar 3w & feft few,

Tag wEAE g AT wad o
E?ﬁm FHUA F ST SFLAT AT
s ograr & 908 ga gl At A
g, SFOH FHIR H furswEg FET
g B oagt o Afer g oag &
difer g | ag T & AR wE

YRR HHIEW A WS HY

F O AaT  AG  FHIAT TR | G-
gareRsr S, WSt Wt F o
F oA S W T GUT 9T | W1g

el & T OWIEEY gf, 9 SIS
§ frama wear 2, @g Fs v a8
Tt =g fr g gt AiEm o
@l @ Sfg &, wew sfEe
v & afey A6 g Hifrw wa
g o g war g wgE, T
g Awm H, s ?
T AT OAQUT g O H, Fadl
w1 oufr # o P §
sve qr ast qfwa g o oafe
22 SH H dorma # e caf
5 Py W@ dr W AEEw
" wwAr Aear g fw oar fHeaw
o g AR Fav fadficem e
ERCC I - S O e 1Y H@Eﬁ‘tﬁ?
fray wftoe wAeRT @dt &A@
T ? fagm @y faw e ®
oy P T oag  mEwAreEt v
gUTH g AT nrEEHATEE &y
faQedt gRt WM FAT 9o Fw ¥
g Ag g Swar ? g faam
qNT WG W THAT FY UAEC G
AT I QIS FTEAT gy ! OSre
¥ frofea #t aeETe Fadr W
THFT qrFaF Tfonw ;&
4PM, fawaat ag faumaar w9
Fw Fwdr MT T F

sfaw @O ¥, ..
JUAHTETST (B WIEHT U

WA FT) ¢ (ot WIERT WA
ATNEHT) ¢ arSq Sy, FTOHRT A
g

o CATHT qrmz g wﬁzr
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S § gHEE 9T 5% 59N o
A AR @R A B A daey
H TR AT |

glo 19 @THOA WMWY gaFy
weT FF T el aF T

o THIHT QI%F : ¥F  WEw
FE ST IO & AT, A Wi
& Al w gzmzﬂt\-mw L

TRAGL St FT A BE awE &
q‘@t‘a’wria‘mmqﬁmw
F 3 =¥ %0 9 awe] w e
AT AT, ... (smaEs)

ol ume gt t A RT B

THE VICE-CHAIRMAN (SHRI BHA-
SKAR ANNAII MASODKAR) What can
I do?

glo wateT qisy :  Aifafesa
aE, wedm  fegr o sl fame
weal # Fg @ gt ghy

oft agrred forgl « W9 fivee wes
frar ot %, a8 wime & @
TR Frq werez § & |
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wﬁ A8 & T IFET gw A A
qgradet a0 fzar 4t 1 (@A)

UE FIAA q¥q © A= $0Q |

axo AR Q8T : AT *T
w®] % # @%rmaﬁm%ngmgl
(o). ... AR S§ AT FOG
7.2 AT freftw gFT A@ FW
g .| AE gy TSRO A a4
fagr, 9T w3w § wadq fam, g
g AT IGFT  TA FAdl % g
2 famr \ &idg ¥ A oo W
waigar FLd § @ W F WA G
T FIAY THITAL T TR FW O
T FEAr 9y & i fastew R gl
Tfgd | WSl Wielt N g F a9
St TwE g €, 9§ | H S
F FAE JAT AN AT A H
IAT B A . AN TARS qAA
@y & fHy Ieavee St ¥ frar
ar g9 H O qIE A N Ay
€ T FAE@ FUAF 7 777 fav o )
Iy wd @ oafirg Fear =fed ar

I, I TF IHTIHL TIAHT
oA ISR g9 T T AT Mar,
fradr g wfFR A § A% =
FALEFT TIANS T[T FYX AT
g e ¥, gt for @7 F @ AW
T, (zmqawq) . . ...

- ot qoaed Tyegt - woft ff o ady
T W T 3 I FY Ny W, 46~47—
48~50 TA WAT S99 & T WY
T T AE 7T W T AR, WO
firgam d mrfer 1

gro WATHT qUUSA: T AT @A
frar 3 | § wgm A g5 Wi
& wagd srmweﬁ F faqar agr |
TR AT § a waifae #
RTATARIFTIAG @& ghagra § fpef
q afi frar | [IM AT AT |
B® gq A Sed AT JwfiEy o
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st agaaA tagr W @R a‘tﬁﬁ
Afeq T T T 15T q@ e
fReNara 9ia w9 ey oM Aifew
IFT A @i Y g a‘rrr Wt wIT
F 1 (ewau) '

To TAHT qQIvdy  HA® TqAT 9%
HUA IOT TT § IqeqEr AT TV
afaar § fear 99-7e FaH F

o damg waw (IAT TIA)
AT, 9g faqa qT a9 78 & W@ |
qET K GRT TEE W | AT AR
AfFT |

=R fi!am{m vRANE @ifew
(AgrRreg): TF *¥ari w1 Naw w1l
3Y § sarar ? ‘

- IAGATEES (7 WRET ;A
HEEHT) TR S, AW gIAE
&F T AT |

Tlo TEATHT qUUST a;ref#rfr«x &t
F AT § A F TEA W7 Fq0 AAAT
I wcfe #r J @At =fgr

M Y<gRVAA TR WX FT
Wafaa F0 | FAT A8 NAfma 7A@
F aOFE 7. . (s7AE)

THE VICE-CHAIRMAN (SHR] BHA-
SKAR ANNAII MASODKAR): The re-
ference to these allegations will noj go
on record, (Interruptions).

SHRI SYED SIBTEY RAZI (Uttar
PRADESH): Sir, can any hon. Member
call another hon. Member a ** man?
(Interruptions).

THE VICE-CHAIRMAN: That is also
not going on record. That word will not
go op record, Let yg not discusg it.

U, CATHIYEY T g7 o
A & 9g, 947 A WA waex
T FEITIAMHF AT § sredar wEAT
for ouA gzew # gfnfag #T w0
WA D X g | ()

* *Not Recorded



189 re. urgent need to amend

TWo WATHT FWEF: § FgAI
Fgar § B ..

sagateay (s WERT T
WEERT) ¢ qUSY S, A FA |
‘A FAT IT |

Tl> WATHT 91987 WG H
fag atg ¥ st dx &, foa 9@
¥ grwfem & gemT 7 g, fea
a®@ ¥ wa-wlEy w0 gEET 9 8,
fog qeg ¥ ag-afea. 1 g@ENTA
8 oz fra axg ¥ A S AGF
AW gY & S AW F AIgAT STES
% 500 FAT TWEAN, 600 FUF
wqr faq fgeg afeag 7 wfge faaior
F am w W fRar AR
Fou dq Ay gfaa F wEEE,
g faqa ¥ & feems @ §
A F @t 7 zam fore fear @
] FAT  AgoHodgw AfAwA HA-
wfEy F0 Wier TEAT Wil qAar
q@Ef X fear 1 & Fo4v; el dv
wEAOT Y. & AgE X o g
W< & d geF, ST @ @ A A1
Ty &, =wgr fer #ix 59 T
FRANT AFATAFIT AN A ASHA
¥ fay 3@ [/; § fFar war A%
9% OF @ S W sgadem 4,
W TF &, feme ¥ 3§ o®
ITR d@s o M fHara qurdAr ®
g7 AT | FA( FH AL & 7
FRE 9T FRAT AW For gyifeax
FAL, & U, IAgIal, AR TAE
. difkw, w@ougmodio F, foe
Rogrosfio gu, & v M §
Al % am far asar g fwg
TT WMT T@ AW F fadw ww @
goe M Afer & fmir & am
9T gAT | A1 ST qF IR
amdl § w8 g, IR g T I
&, a8 ag fam fge ofoe @,
w1 W06 TF . @, S
q, TE TESAWI - F HreT q——
IAET WS § qEEEEl F S wa
T 74w F ol waw § MA@
¥ 9Or wEr g W § maw oF
g2 AU FAMW g iR §
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Eﬁqaaﬁsqm%rmmaa»‘s

9T A A, AfeF ANFATTT . FHE
gAT AT AW A7 AN, FTAB AT
T sfa-afagr a9t arfgg f =)<
IR T FEAFAW &7 AT AL
qar |

 # mm faEm owr § B ogA
IR F qAE w6 Jeawe fear oA,
¥ g7 wq § 7 dow ¥ gfEea
¥ A g, fadelt qor Wk Q@
A S W F FIFT F JA-AGH
FET AGY &, wEar fFw oS @
g &, St WIT F THS-THFS FT
WA § ... (amastER). ..
q qeF HIAT qT I AP F AL GG
IF WA R, A T 9
@i, fafade wifee st E—=@
F waw g, W wew ¥ fawd

 qE F aw § 1 ... (em3EE)
§ uway faaz W sig & w@r g
W § S S F At qT

4

5,
1;
A%
3
o
;
3
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oot grAT 99 g3 &, ITHT Ay

qfcads s @ Ffw foed ax

FIA ¥ AR 99 gArd @R
#

ear umy S, g g w5
FT gy 9T W A IR A
ag FE A9 E, JH_aw W FeT
FAA FAT Gl AT g &Y q9-
qFlT & TR g FEAT FA AT
g9 SR F 3@ W ¥ SN oead
# ¥ o7 waER @t qgE T Wi
Ft, wgrewr waredr & @y o, foad
fd sfoew faar @ it oW W
afezm fed o G & a8 9% gom
T qArET § S gure A sEesan
g = garsl # ga  w e
M g ey &F afqew F 4w
FAG T WHT a6l H S ge,
WA, S e, o GqwEey, st
T A T@A 9 FHI TN B oA
T S g ?,j g AT FI §q
FF qIAT FT TAT FIT AT T
@fdy qagr FT G AT 100
sfams aasm & waaa a7 foar
RS TG B o B (2
oA St F gEarw g #eA fFEr
T FAT | gemar |

;> A wT@Y AW AR
BT FIEHT AT HI & FH FT
TART WRW § I AN FI )

THE VICE-CHAIRMAN (SHRI BHA-
SKAR ANNAJI MASODKAR):
Pramod Mahajan, (Interruptions). . .Please.
Let us hear Shri Pramod Mahajan,

I~ TAHT qreg g : oy faey
qrFal F T WIr W} AT I §,
T At & fog &0

T« qY  wIFEA

; I, FAR
fﬁq“‘a’%n

Shri
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st fgs ra wgR T w®1eT
qq Ww ¥ fd Ad, e W ¥
fod @gr g 1

St At WETHA © GYEWrEAE S,
i w: swlw WA ST gry
gafeaq e w1 T e ¥ €W
Fal g1 @& @@ 99 @ 9™
¥ ogodeET a T F LT FAT FET
AR FG T AW & trt”raﬂ 4D
goR 9F TFL WA Fr FAT H AR
v gz Wy fafaa ar f@ s
FET ArR g WA & 9w
Wt 783 fama @ W HIC oW
SR g WS faA g @,
ar ‘ETH aw &Y AT E W Wl
g ? Iq gHg AT §T F qO0
@ fowir oy e fow we ww
qiawT, :—ra% r?aa g7 WA g8
fqr @hd & @1 & @ S o
FfEt & &f % gL A e § =fad
§ @ gw wa W wEd FH TR
«Twﬂ'a"ﬂ" % a9y i Rifeq g
wiga # wd 4 waw g fa
qIX W A, wEw B, USAa A W,
gei &, saa a1 §g fewa &
Tfgd & aaw aa‘aﬁa AqE T
sEaT ¥ M WA WX weE aX
?qmwﬁﬂ“«:rzramazﬂrul
gq ¢ fed T sl W 9ET &
%wwg,fwwnﬁrm
T 9w Ay ax O § A g, fleT
g ¥ A Age  wifE we
yeg € ¥ ferwr & ¥ Iq WA ga
AT WO AR 9 fav w7 way g9
AwaTiea®  TUUSE  FEA &, a9
g =% famww A& 2 A%
aﬁa:aa%m?rgf—wraav TN
FAGET T gMT AW § AR
ahﬁﬁ:a T Mg AR FT Eh’l‘-% -

|
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Ty F AT w1 Ay g of R
q7, g T W far a1, wwdw
Frrfrez qiEt ¥ WY fear ar =ik 7
T T qfT A AT T Ao
T q | Fq9 Faw, WA S
qréf st sefre @0 ¥ T @
fady fear &Y 7@ qATT A HA
E ar 78 wEEr g, ¥ 9% 101X
qAE  HER W A JREY 9qv )
w4 AT A ST g IS o A
foe 9 oo wv oqiew w@ o far
war ? R SWE FEw ) A

I qrar 5 gale & Taear
W oA WM AT G WY,
qAT T 25 AT 30 9T
g @i w2 oo @ ww Y e
¥ gag ¥ SAF A2 ¥ S yrwm] §
JART qGA T G AT 59 T
gaa 918 & Y 9r, wH qar
@ 1., (cmaa) Fi5 g ¥
W g Tafe R ¥ sfrere ok
Ftee ¥ FE QW A W R E
grfgr IAE AW F folm o Ay

F A @ 7 AT FRAW AT
faar  froir wore ar S|y Saver
IMT F W|]T T A g w4v
®T JQ TATEE qA & TAR A7
W/ ? 9N FAL AATEE A M, 98
YA AT A WA qAE #q
oy g2 AR R e adaree
g TAE TG =g @, wfag
AT GR FAT 7 FT # S\
TR 9 AW a7 T R R )
T AW T THX ¥ FQ@

ﬂ %bﬁ o
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3
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YIRR FINI g aF @ adl § |
g #E Feawar § fw g afemm
@ Wt = e | oafaw ww A
FAT aAQ E A IAH ¥ W% A
FIE T gew F INAW FT G
§ s SER qER 0 faETe gAR
- FRAT G 48 Fiq A9 WG F O
g YT uw ofag oRew @
W FT grrE FT wwy T AR
AT FT aeT ¥ R [T gFdy B )
@ el ¥ oNwar g WSy
TRl 9@ § | Romw war g
qdt wEEw Al wdw w R a9

Wamaf‘% e T T I
T AT AN R W §, AT
g A ) ® g ;iw

9% Ta I qEAT ot i
¥ AFM AR RS Fgr ¥ 3T |
gt ¥ ag \

-.?P
%ﬁ
A4 5

W FT a7 IWEF T |

@I Fig R ] gAQIT 7 9
FEAT FAT WX AITT T FISIET
d Edt FA | @y fag g
qGI_AN S TAT § | saaaﬁﬁrw
ThT wE g5 £ 1 gw wafer
qAa J@d § ar  afrady st
¥ dW meaw w1 @ § AR aw
g &t wefer uwew gl SawT
fadr o7 sar & S AW =2 T
wEA g g Sad ¥es Y FIS-
for @ & st 3 gAR Al A
A F @l g fEo1s aide TS,
19 gd@ T, 20 TG TE, 48
€ & W, 92 @Y ™ fae o

+ O ooaE g ooy 98w | €

o1 I fq9m F @y ded & fag
AR quET & Swahr w9 =
faoiz gw g wEwd § | Swi @
qgN $g fp G ¥ eoEerE
T F RN W F A gd
g Fga NT g5 F W
T 85 g AT 9T w97 ¥
TET g F AT § g
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Wi X A o oae) § W
CiEcONE- S (i C (M- C LA Ll
N IR o SE S gy §,
JEAT Tt F TSI AT AT gAY
g1 @ wvegww ¥ wfwaee ¥
AF Srp AT G G R
Wi ® TeEEr g A g &
o I o O O o (R (o
TEN W 2@ S | W@H 75
FAT *YT @I F@& AR G
mie TP 9¥r gs € )

THE VICE-CHAIRMAN (SHRI BHA-
SKAR ANNAJI MASODKAR): They are
being manufactured here.

St TR AGIST | S R AT
Faar€ ¥, aga e & o, AF
qar & |
THE VICE-CHAIRMAN (SHRI BHA-
SKAR ANNAJI MASODKAR): Have
you seen them?

ofy JHlR wgro ¢ A A Y
THE VICE-CHAIRMAN (SHRI BHA-

SKAR ANNAJI MASODKAR): They are
good ones.

#ft oA WAL 75 FAT A
T SR TS § | W I9FT 99-
Ihr T ar 75 AT WY I TAS
g1 20 T TA AT A« e
qqT q‘( Al gqEiw 9 R g
| TEINE AT F7 9T~

FE TR AWAT ST EwAT §,
o Fefer § st g aW a
&, AT F@ E, ITH A A FH A
qifer '@a"r% I gAY AT A TFG
g | wafag eemiFER qdwl
oy @9 AT EﬂﬁTﬂTiﬁTl
g R g F o & fqo
=87 T & | Y F 9N qg

’

?-{ﬂi

foFefl g ¥ WX @ Av AU
Faar ¥ g fRw 3w aF E
A I 9=l 4 Agt ww wgal
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SHRI YASHWANT SINHA: Mr Vice-
Chairman_ the Resolution which has been
moved by my colleague Shri Saty, Pra-
kasp Malviya draws our attention to three
specific issues: first, the manner in which
electiong in some  constituencies were
countermanded: second, the manner in
which the State Assembly and the Lok
Sabha polls in Punjab were postponed
and the third, in fact that is the first, the
maner in whicy 5 decision was taken to
postpone the elections by a few days af-
ter the sad and cruel assassination of the
former Prime Miniter Shri Rajiv Gandhi.
But the reference to these three specific
issues also rajves very many general
points. I must commend the speech which
has just now been made by our friend
Shri Pramod Mahajan, specially the part
where he says that these are issues over
which wWe must ponder by raising oursel-
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ves above party considerations. I taink
the basic tragedy of thig democracy has
been the fact that whenever such impor-
tant questions have confronted us, most
of us have tended to look at it tarough
the prism of our parties and thag is where
I think we have all tended to go wrong.
So, I shall appeal on my behalf also that
tms is one subject where we should try
and rise above petty partisap  political
considerations because this involves the
future of tne democratic fromework in
our country of which we are justly
proud.

Now, a number of questions, gs [ said,
Mr, Vice-Chaﬁrman, arise. The last efec-
tions have raised all these questiomy to
which answer must be found ag urgently
ag possible. If we really want to get on
with the job, if we wan¢ to prevent all
that has happened in the past and about
which we are all vyociferously complain-
ing in this House, it is very important
that the Government should address’ it-
self to these tasks and on the basis of
consensus amongst the politcal parties
and amongst others who are thinking on
this subject, we should be able to evolve
the answers and these answers the, must
get refeflected in the legislation which the
Government should bring preferably in
this Session of Parliament itself so that
the elections to the 35 constituencies
which are still due, which will follow,
would be conducted after the electoral
system has heen somewhat reformed, if
not fully set right.

One important question, Mr. Vice-
Chairman, which is agitating all of us is
the manner in which the elections have
been conducted by the Election Commis-
sion, the manner in which certain decisions
have been taken. Now, T entirely agree
that we should not level personal allega-
tions. We are talking of an institution
which comes under the IConstitution,
which bears a very onerous responsibility.
The entire superintendence and conduct
of the election and control over the elec-
toral machinery vests with the Election
Commission. Tt is a very important
charge and at a given point of time it as-
sumes real paramountcy over all other
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organs of the Government. Therefore, it
is very important tha; this Commission
should not merely take decisiong which
areg right but which also appear to be
right. 1 think, that is where g lot hag per-
haps gone wrong. I am one of fpe per-
sons who have been affected by one of
the decisions of the Election Commis-
sion. Byt I don’t want to reduce the de-
bate to a personal level, So, 1 will pot
talk about it.

But I find it extremely strange for in-
stance that the Commission should lose no
time in countermanding elections on the
basig of whaatever reports it had and then
call the candidates ang the Returning Offi-
cers and other officialy for a hearing. This
ig acting first and thinking later. This is
one procedure which I just could not un-
derstang and, therefore, there is peed for
the Election Commmission itself, perhaps,
to set its internal procedures right, to de-
fine them for the benefit of the public so
that people also know whai exactly is the
procedure which is going to be followed
apart from what has been laid down in
the law. Is there any need for laying
down rules under the Representation of
People Act which will determine proce-
dure fo, countermanding? Section 58A
wag introduced in 1989 and I think it was
a very valid amendment because it took
congnizance of the situation whigy had
arisen in the country over a period of
time. Before this amendment and before
Section 358A was introduced, as we all
know, an election could be counterman-
ded only on the death of a candidate.
This was the firs; time tha; the Election
Commission was given the power to coun-
termand clection on the basis of unfair
electoral practices. You will recall the
famous (5arhwal case because then this
amendment was not there. It could call
for a repoll in the entire constituency.
This is the situation where we are cloth-
ing the Blectio, Commission with more
and more powerg and, therefore, it is very
essential that these powers should not only
be properly exercised but they must also
appear to have heen properly exercised.
Therefore, T am  suggesting that there
should be a clearly laid-down procedute
and a Notification issned by she Election
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Comumission to say that this ig the proce-
dure which the Election Commission is
going to follow in this case.

Now take the question of Punjab, I am
for a whie setting aside the question of
the merit of that decision, even if the de-
cision did not appear to have merit in the
minds of some people, should ap augusg
body like the Election Commission take
advantage of the twilight zone which is
there between one government ang ano-
ther? The morning of the 21st June was
such a twilight zone. It was a period when
Ong government was going to demit office
and another government was going to take
office. It was at fhat poiny of time that
the Election Commission took this mo-
mentous and sudden decision to postpone
election in Punjab. And one does not
know; because it will, perhaps, remain a
mystery in the history of thig country as
to who was consulted ang in what man-
ner, and what input went into the Elec-
tion Commission’s consideration in order
to enable it to make up its mind. As far
as we all know, there was no fregp input
in regard to the situation in Punjab ‘which
called for the postponement of the elec-
tion in Punjab except for the facy that
one government was demiting office and
another was going to take office a little
while later, Now, the former Prime Minis-
ter claims that he was not informed, Sup-
pose, the law and order situation in Pun-
jab—as my colleague, Mr. Malaviya was
saying—had collapsed; suppose, there was
a tremendous spurt in violence in Punjab.
Who would have taken charge? Who
would have been responsible for that?
Didn’t even courtesy demand that the
Prime Minister at thay point of time
should have been takep into confidence or
at least he should ‘have been informed
about it? Can this action be ever justified
where a whole election in one State is set
aside or postponeq without the Govern
ment which is in power at that point of
time being informed about it? This is a
sitnation which 1 think we are going to
face increasingly and T think the time has
come in our democratic history where
each political party has to seriously think
about it because as Mr. Mahajan was say-
ing, there are political parties whicp are
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in power in various States. No political
party can claim to have a monopoly over
it and in the Centre. I think, we are going
to have , stage where the people are
going to subject us to what I call sum-
mary trial.

If we do not behave properly, we would
be subjected to summary irial by the
people, and, therefore, let us not think,
even for a moment, that we are going to
be permanently in office. Wherever we
are, we are not going to continue like that
Ottoman Empire, for 500 years. We are
all going to face that situation which our
former Prime Minister faced when a deci-
sion was taken without taking him into
oonﬁdence, and when he wag not infor-
med, The same thing may happen to ano-
ther Prime Minister too. Do we want to
run this type of 5 system in our country?
So, that calls for  very strict regime, a
very strict enforcement of the law, after
the law is properly amended. That is the
kind of discipline and that is the king of
framework which should be provided by
us—the Parliamentarians—to the Elec-
tion Commission so tha; it can function
within that framework and within those
norms.

Regarding the countermanding of elec-
tions I think, before criticising the Elec-
tion Commission for the decision it had
taken, we, the representativeg of all poli-
tical parties, who are sitting here’ should
do some introspection on what we bave
been doing all these years, Why has this
situation, arisen? Today, I do not know
what has been the decision of the Elec-
tion Commission in the case of Monghyr
Parliamentary Constituency of Bihar where
the results have beep withheld for days
together,even after the conmstitution of 5
new Government and a new Parliament.
The resuly has not yet beep declared in
the wretched State of Bihar. Yes 1 say
wretched because, I personally feel that
the beginping of electroal reforms must
be made in Bjhar. If we want to restore
democracy in the country and if we want
to have a proper democratic framework
and a democratic saciety, it it very essep-
tial that we fylly gupport it and that we
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Jook at the whole electoral system. Where
does rigging start? When do we start the
rigging? Rigging start; when the dates for
tae elections are announced and when the
Election Commission says that the trans-
fer of officials should not be made after
a certain date, say, 25th of March, that
is when rigging starts by the midnight of
24tn March. All the transfers are made.
This is the first step that is takep to pre-
pare for rigging, and then, only such offi-
cers are posted who, they consider, would
be convenient for them in the conduct of
elections. Therefore, we start wity that
first step. After that step is taken, the offi-
cers at the lower level are changed, and
those officers who would act at their he-
hest are pur on duty.

aﬁmﬁrmmg (feeme) - TW
w @ ... (s

off o faege - a3a fear srar 3y

off Tl WA Arg cqF O Feo
FE Y GG ABA T FooT FT
faar smar &

Then, they preparg the list of tye polling
and presiding officers. That list is prepared
confidentially by these officials.
That is not disclosed. If [ am a candidate
and am not a part of the Government, I
perhaps come to kmow of it very late.
But it is possible to have large-scale ex-
tensive rigging merely on the basis of
the constitution of the polling party.
This is the second step that is taken.
Then, you do all kinds of pinpricks.
Somebody is runming 2,000 vehicles and
I am allowed to run only 7 vehicles. All
my  vehicles were checked, they
were  intercepted and they were
controlled I am telling you my
experience when I  was the election
agent and when I was going into the count-
ing centrg. I was frisked and I was search-
ed by the constables on duty, when the
candidate of the then ruling party came,
when she came, to the counting area. in
two-threg cars, she, was duly tecqieved by
the omm1§sxoqpr, the Cogectgr “the Re-
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turning Qfficer and other officials and
she was escorted to all the  places
whereas,. ...

SHRI RAJNI RANJAN SAHU: who
was that?

SHRI YASHWANT SINHA: My time
is running out. Sir, it took three hours
for me to get to see the Returning Offi-
cer, as the election agent of my party’s
candidate. Now, this is what happens.

Mr, Mahajan was talking about the
electronic voting machines amd the possi-
bility of the electronic voting machines
themselves being captured or flung into
a pond or a tank or a river. The whole
electoral system ig hijacked. What do you
do? We really bhave to ponder over this.
Are these electronic voting machines, are
these identity cards, that we are talking
about, going to help? I can tell you, Sif,
that there will be a situation where people
with arms will approach all the people in
a particular village and say ‘You surren-
der your identity cards and we will go
and cast your votes’. Once you have the
whole Governmental machinery  under
your control, you can do what you like.
(Interruptions) Mr. Vice~Chairman, Sir,
1 was asked 5 question in this election.
T went to a particular booth which had
been captured. I asked the Presiding Of-
ficer~] went there half-an-hou, after the
booth was captured—Why did you not
send a report?” He asked me a question
to whiop, I have not been able to find an
answer to thig day and that is why I am
mentioning it here. He asked me: ‘Mr.
Sinha will you give me protection? I
have no answer to this question, Were I
in a position to give him protection? Is
a candidate in a position to give protec-
tion to the Presiding Officer?

Then, there was another instance in
Bihar. A raiding party, a booth-capturing
party, went to a polling booth, They got
hold of all the ballot papers, stamped
them in favour of the candidate they
were supporting and then put them in the
ballot box and went away. Now, after-
wards, the other party, the other booth-
capturing party, went to the booth, They
askg? ‘he Presiding Officer: ‘What hap-
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pened to tae baliot papers?” That Presiding
Oriicer pleaded his helplessness that they
bad all been stamped ang put in the bal-
lot box and that, therefore, he had noth-
ing to spare. The raiding party said: ‘We
will teach yoy a lesson’. They put all the
polling officials inside a roop and set the
whole building op fire. Many of the peo-
ple were roasted alive,

Ther¢fore, what is it that yoy are
talking about? We cap sit here in air-
conditioned comfort, and go on giving
learned opinion about this, about that,
about thig trend, about that trend, etc.
But I can tell yoy that there has been no
greater farce. The whole electoral system
in most parts of gne country hag beep re-
duced to a great farce. The sooner you
correct it, the better it will be for the
future of democracy in our country.

I cap suggest a simple thing 'here.
Don't give the ballot papers at one time.
Mr. Kumaramangalam is sitting here. I
will plead with him, You do not give all
the ballot paperg at the same time. This
does not require amendment of the law.
There was  time whep the ballot papers
used to be given the previous evening.
They were put in the ballot box even be-
For the Election Process had Started.
(Interruptions).

SHRI RANGARAJAN KUMARA-
MANGALAM: Sir, I am obliged to the
former Finance  Minister that he has
yielded to me.

A decision has been taken that in so
far as the Assembly bye-election and the
countermanded electiony are concerned,
which, I think, will be helq afte, the first
of October and in the event of their
being held after the first of October, we
will be using electronic voting machines,
By the time the next General Elections
come, we will be having electronic voting
machines and, therefore, most of the pro-
blems will be solved.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Mr. Sinha, how mucy more time you
will take?
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SHRI YASHWANT SINHA: I have
still to come to my suggestions part. I
will take another five-seven minutes,

THE  VICE-CHAIRMAN (SHR1
BHASKAR ANNAIJI MASODKAR)
Then, you complete it. You complete
your speech and then we will proceed to
the next ittm on the Agenda.

,SHRI SATYA PRAKASH MALAVI-
YA: He cannot complete his speech in
five minutes.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
He said, ‘five-seven minutes’.

SHRI YASHWANT SINHA: It might
take ten minutes.

SHRI RAIN] RANJAN SAHU: Five
plus seven, twelve minutes.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKARY):
You please make up your mind. Mr.
Sinha.

5.00 p. M.

SHR] YASHWANT SINHA: [ have a
number of suggestions to make.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAITI MASQODKAR):
Your subject is important. So, I dig not
want to interrupt you,

SHRI YASHWANT SINHA: That is
why I thought if you permit, I would
speak the next time.

THE VICE-CHAIRMAN ,(SHRI
ANNAJI MASODKAR): All right. He
will continue next time. Now we g0 to
the Motion of Thanks on the President’s
Address. Shri R, R. Sahu.

MOTION OF THANKS ON THE
PRESIDENTS ADDRESS-—Contd.
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THE  VICE-CHAIRMAN (SHRIL
BHASKAR ANNAIJL MASODKAR): Just
one minute, Up to what time will We
continue this discussion?

SHRI V. NARAYANASAMY: (Pondi-
cherry): Upto 7 O’clock, it was agreed.

THE  VICE-CHAIRMAN (SHRX
BHASKAR ANNAJI MASODKAR): Then
we will not be in a position to finish it
by tomorrow. I will request the House
to sit up to 8 O’clock at least. Mr. Guru-
padaswamy, I want the sense of the House,
There are so many speakers who want to
express  themselves, Tomorrow we are
having this matter closed. Would you
agree to 8 or 8.30?

SHRI M. S. GURUPADASWAMY
(Uttagr Pradesh): We can meet till 7
o’clock today and sit through lunch hour
tomorrow.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKARY):
But that will not help. There are seve-
ral speakers.

SHR; M. S. GURUPADASWAMY:
All right.
THE VICE-CHAIRMAN (SHRI

BHASKAR ANNAJI MASODKARY):
So, let us sit up to 8.00 o'clock today.

Yes’ Mr. Sahu, vou continue,
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